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The 8" August 2019
No. 11 /7ofdo / AlowAT (3To8l0)—05 / 2016—1166-UD&HD—In  accordance  with  the

provisions made in Bye Laws, 2014 No.-1(2)(v)(vi) of Bihar Building Bye Laws, 2014, the State
Government, for the purpose of regulation of building construction activities in the Gram Panchyat
Area(s) of Purnea Planning Area, do hereby, notify implementation of Bihar Building Bye Laws,
2014.

2. The Chief Executive Officer of Purnea Planning Area Authority shall be the
Competent Authority for sanctioning of Building/Layout Plans in theses rural areas.

3. The application for Building/Layout Plan in these area shall be received in the office of
Purnea Planning Area Authority.

4. Before sanctioning of Plan, the Chief Executive Officer, shall do required verification/
inspection and satisfy himself that the applied plan is in accordance with the provisions made in
Bihar Building Bye Laws-2014, Bihar Urban Planning and Development Act, 2012 and Bihar Urban
Planning and Development Rules, 2014.

5. After due verification and completing the process of enquiry, the Chief Executive Officer
shall sanction the Building/Layout Plan.

6. This notification shall come into force at once.

7. Bihar Building Bye Laws, 2014 is already effective for sanctioning of Building/Layout
Plan in Urban Area(s) of Purnea Planning Area Authority. For sanctioning of plan(s) in these urban
area(s) concerned Chief Municipal Officer shall remain Competent Authority as earlier.

By order of the Governor of Bihar,
CHAITANYA PRASAD,
Principal Secretary.
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